14 MONDAY,JULY 27,2026

FORM A |
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process far Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SNEH EXPORTS PRIVATE LIMITED
RELEVANT PARTICULARS

-|Name of Corporate Debtor

SNEH EXPORTS PRIVATE LIMITED

. | Date of incorporation of Corporale Deblor

09,11.2023

. | Authority under which Corporate Debtor is

incorporated / registered

Registrar of Companies, Jaipur

.| Corporate Identity No. / Limited Liability

Identification No. of Corporate Debtor

U20131RJ2023PTCO91064

. |Address of the registered office and

principal office (if any) of Corporate Deblor

2133, NH-8, District Dudu, Dudu, Jaipur,
Rajasthan - 303008

fi. | Insalvency commencement date in 24072026
respect of Corporate Debtor

7. |Estimated date of closure of insolvency | 20.01.2027
resolulion process

. |Mame and Regesiration number of the

insolvency professional acting a5 Interim
Resolution Professional

Garima Diggiwal
Reg. No.: [BBIPA-O01IP-P-02018/2020-20211 3158
AFA Valid Upto : 30.06.2027

. |Address & emad of the interim resolution

professional, as registered with the board

91, Moji Colony, Malviya Magar, Jaipur, Rajasthan
-302017 Email : garima286@gmail.com

10.|Address and e-mail to be used for 91, Moji Colony, Malviya Magar, Jaipur, Rajasthan
comespondence with the Interim -302017 Email : cirp_snehexports@gmail.com
Resolution Profiessional
11.Lastdate for submission of claims 07.08.2026
12 Classes of credtors, i any, under clause (b) | Mot Applicable
of sub-section (6A) of section 21, ascertained
by fre Interim Resolution Professional
13 |Names of insalvency professianals identified| Mot Applicable
toact as aufhorised representative of creditors
inaclass (lhree names for each class)
14.)(a) Relevant forms and (a) Web link : hitps:/ibki govinlegal-rameworkicirculars
{b) Details of autharized representatives | (Circular - Formats under the Insalvency and
are available at Banknuplcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)
{b) Physical Address : 91, Maji Colony, Malviva Nagar,

Jaipur, Rajasthan -302017

Modice is hereby given that the National Compary Law Tribunal, Jaipur has ordered the commencement of
a corporate insolvency resolufion process of the Sneh Exports Private Limited on 24.07.2026.

The creditors of Sneh Exports Private Limited, are heraby called upon fo submit their claims with proof
on or before 07.08.2026 to the interim resolution professional at the address mentioned against entry No.
10.

The financial creditors shall submit theér claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by postor by electronic means,

Submission of false or misleading proofs of claim shall attract penalties. Sdj-
Garima Diggiwa

Interim Resolution Professional,

Date : 27.07.2026 In the matter of Sneh E Private Limited
Place: Jaipur Regn. No.: [BBI/IPA-001/IP-P-02018/2020-2021/13158

Authorisation of Assignment (AFA): AA1/13158/02/300627/108401
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